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O RDR 

ear& id, counsel for both sides, 
/ 	 . 

In thi M.A., theçicant has prayed fr ceraifl 

amendments in the O.A. 

A'ter hearing the id. counsel for both sides, the 

M.A. is allowed. The appliàaflt is directed to file a 

cernposit application incetporating the amendments, as seuht  

4i 
for in the MA. 4th a c&py to the other side. The resporents( 

are directed to file reply to 	the amended application 

within 4 weeks from the date of receipt of the copy of the 
LI 

application fm the applicant. N, order as to costs. 
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